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l For the Applicant .. Shri G,D. Bhandari,
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THE HON'BLe MR. F.K. KARTHA, VICE CHABMAN( T)
L
THE HON!'BLz KMR. B.JN. DHOUNDIYAL, ADMINISTEATLVa el BeR
1. hether Reporters of locol papers may be
allowed to see the Judgment?iyA
2. To be referred to the Reporters o1 not AV
) JUDGMeNT

(of the Bench delivered by Hon'ble Jhrl r.K.
Kertha, Vice Chairman(J))
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The applicent who has worked as ghalasi.

in the Rallways since 02.05.1676 and as Hot
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Jhex
daterman since 1983 is &aggrieved by his non regulacisatio
though scme of his juniors have been rejularised.

The #4pplicant hes icguired tempolary status.
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He has been screened #nd medically examined,

He has

been found fit for C-II category.
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o [he respndents have sigted in thell counte:r -
affidavit that the @pplicent wilil be maulariced In hic
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s2s in C=il Cstegory.
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4y J2 have considered the mstier., The cise of
the zesponidents is that the junicius of the syplicants

have been ie

for]

gularised pursudnt ©o the stéy cicders issu:sd

by the Tribunal., 1In our opinion, the applicdnt hes

5
o
[ek)
i
[$2]
s
[ )
iy

piefecential rights over his juniois in the majy

regulérisetion, The apglicenl hes not mentioned the

names of the juniois énd svhen they were regularissd,
The resgondents have also not given the perticilsrs

of the cases in which stay orders have been Zreacecd by
Tribunal pursuant to which juniors were regualarised,
Z. in the above factual bickground, the

2pplic2tion 1s disposed of with the directlcon to the
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spondents to consider 1eqgul-iisétion o
of the cpplicsnt if any vaecancy 1s available In
rreference to his juniors, In case any person junior

to the «pplicant has been regulizised puisuent Lo thea
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sed by the Tllb\nH , the ép

6. The spplication is disvosed of on the 2bove
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There will be no oicder as to costs.

o)

/.l N - -
(J il A B /zc\
{E.N, ri‘lg jr\_).!: V"“L) (ﬁ)ol<a f\e h..:..
R (=) VICE € ;.L;‘..‘.:;(J}

s



